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submited in Hindi and to intimate in
Hindi the decisions taken on appeals
etc. written in Hindi; and ’

Leava of

(b) if not, by when such an
arrangement is likely to be made?]
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+[Tax MINISTER or FINANCE
SHRI MORARJI R. DEsan): (a) There
re no arrangements so far for issu-
ag income-tax assessment orders
1 Hindi or to intimate in Hindi the
ecision taken on appeals etc, written
1 Hindi. However, arrangementis
ave been made to print in Hindi
everal important forms used in the
ncome Tax Department and to make
hem available for use of Hindi speak-
ng assessees.

+{ ] English translation.l
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(b) Arrangements for issuing the
assessment orders and appellate ord-
ers in Hindi will be possible only when
the Income Tax Act and allied statut-
es are translated in Hindi and when
the officers and staff of the Income
Tax Department have acquired suffi-
cient knowledge of Hindi, This will
take time.

!

Some important statutory rules
such as the Wealth-Tax Rules, 1957,
and the Gift-Tax Rules, 1958, have
already been translated in Hindi.]

294. [Transferred to the 21st Nov-
ember, 1962.]
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PAPER LAID ON THE TABLE

THE INCOME-TAX (DETERMINATION OP
ExporT PrOFITS) RuLEs, 1962

Tue DEPUTY MINISTER IN THE
MINISTRY oF FINANCE (Surt B. R.
BHagaT): Sir, I beg to lay on the
Table a copy of the Central Board of
Revenue Notification S.0. No. 2738,
dated the 1st September, 1962, pub-
lishing the Income-tax (Determina-
tion of Export Profits), Rules, 1962,
[Placed in Library. See No. LT-501|
62].

b —

LEAVE OF ABSENCE TO SHRI
RAMA BAHADUR SINHA

Mr. CHAIRMAN: I have to inform
Members that the following letter

dated the 5th November, 1962, has
been received from Shri Rama
Bahadur Sinha:—

“I am lylng in the local hospital.
The knee-joint of my right leg has
broken into pieces. It will take at
least two months to heal up.



